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CENTRAL ADMINISTRATIVE TR1BUSAL
BANGALORE BENCH

- @ - Second Floor,

' ' Commercial Complex,
Indiranagar,
Bangalore-560 038.

___________________________________ Dated:~ 18 JUL 1994
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APPLICATICN NUMBER:_ . _ (511 of 1986, at New Bombyy Eench)
APPLICANTS: | K15 PUNDENTS: |
Sri.Gurunath -Bhimaji Patil Kulkarni v/s. Sri,M.S.Ahluwalia,Secretary,:

CTa - : " D/o.Revenue? New Delhi & anr.
1. N

Sri.M.Narayanaswamy,Advocate, No.S44,Upstairs,
No.l7th~-@&-Main,Fifth block,Rajajinagar, Bangalore-1C

v

2.

Sri.P.R.Chandrasekharan,Deputy Collector of Central Excise,
Centiral Revenue Building,Queen's Road,Bangalore-560001.
3. Sri,c.Shanthappa,Addi,C.G.S.C.,High Court- Eldg, Bangalore-1. > -

| di anjes ¢f the Grders passed by-the -
Sukject:- Forwarding sf copies ot _thre
o Central administrative Tribunal,Bangalore.

Please find enclosed hercwith a copy of thd:URDER/
STAY WRDER/INTERIM ORDER/, passed by this Tribunal in the abeve
mentioned application(s) on 07-07-1994,
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In the Central Administrative Tribunal
Bangalore Bench
Bangalore

Application NocJRJ(c;XAlupnlzllgﬂﬁof 199

G P kaudkarni vy Secrebamy Aofo Fmpunce N Delhi oud Gha, -

Date "~ Office Notes I Orders of Tribunal
PKSSVC!/TVR(MA)
T=7=1994

ORDERS ON M.A,300/1994 in C,P,(Civ. )
No.17/1994

Leerned Standing Counsel for the

respondsnts has filed an Mm,A, seeking
extensjion of time for complyingwith the
directions of this Tribunal, while dispe-
sing of the C,P,, we had directed the
respondents to dispose of a representation
made by the applicant for favourably fixing
his seniofity, within 4 weeks from the dete
of receipt of @ copy of the ordsr therein,
In the usual course this direction should
have bsen complied withim, within the 4 wecks
time grented, But we ere still told that

Erz AT
the representation ie still psnding end

reliance ie pleced on the M,A. filsd/on
behelf of the respondsnts, which ie totally
bald and absolutely vegue making referencs
Ls it doee, viz,, that vericus documents are
to bs collected/obteined from various
Collectorates and alsc due to varjous
gdministrative difficultios, respondsnts
have not yet complied with the directions of

this Tribunal, We do not consider the

xcuses put forward as tensble, But
however, s & lest chance we grant tims by

ooooo/-




Date

Office Notes

Orders of Tribunal

6 more weeks for doing the needful in

the matter, iInspite of this concsssion,

Af the department still remeins immune,

we will undoubtedly have to taks some
steps to enerpise ths department in the

&l
matter ef taking acticn  Tegards complianoe

of our direction,

Let @ copy of this order bs
sent to the person who has made ths M.A,,
lew,, Mmr. P.Ro Chandrasekheran, Dsputy
Lollecter of Central Excise, Centrel
levenue Building, Queents Roed, Bangalore-1,
Let it bs sent by name oR_the cover, ¢

g(}, 5517/-

") Ve
- TRUE COPY
| iy {
e cf <
SED I ur o g

T' "v PRV
1RAL ADMINIS
. ADBITIONAL EENCri

BANGALORE




e T AT s N
l‘. "‘;‘-‘_f'.:;‘,_-f:- L ,.~M P

-

1GENTRAL ADMIhISTRAIIVE TRIBUQAL

- "._ ii’

1 . _ANGALORE BENCH '
?‘." o T second Ploor,‘ ﬂ
: - R , - Commercial Complex,
: : Indirsnagar,

Bangalore-560 038,
Dated: -365 594
Cont empt Fbtlton(01vil)No 17 of 1994 in o

APPLICATICN NUMBER: _511 o£“4986. of New Bombay Bench.

APPLICANTS: : . RE5PONDENTS: ‘ |
Sri.Gurunath Bhimaji Patil Kulkarnl v/s. Sri.M.S.Ahluwalia,Secretary,

I Finance Deptt .NDelhi and Other.
°.

1. Sri.M.Narayanaswamy,
Advocate,No.844-Upstairs,
17th-G-Main,Fifth Block,
Rajajinagar,Bangalore-lO;

2. Sri.M.S. Ahlnwalla,Secretary,
Finance Department,Govt.of India,
Deptt.cf Revenue,New Delhi-1l.

3. Sri.H.N.Rao,Collector of‘Central Excise,
Central Revenue Bulldlng,QueensBoad
Bangalore-l.

4. Sri.G. Shanthappa,Addl C G.S.C.

High Cqurt Bldg, Eangalar e-1.

Subject:- Forwarding ef cecpies of %“he Crders passed by the
Central adminisirative Tribunal »Bangalore.

Please find enclosad hereswith a copy of the ORDER/
STAY ORDER/INTERIM ORDER/, passed by this Tribunal in the above
mentioned application(s) on 19-05-1994. :

oY «P/f’/ DEPUTY REGISTRAR °>
JUDICIAL BRANCHES.
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CENTRAL ADMINISTRATIVE TR IBUNARL
BANGALBRE BENCH: BANGAL ORE

C.P. N0y17/1994 in 0,.K.511/86

DATED THIS THE NINETEENTH DAY OF mAy, 1994

MI. Justice P.Ke Shyamsundar, vice Chairmsn

Mr. V. Ramakrishnan, Member {A).

Gurunath Bnimaji patil Kulkarni
Aged about 58 years
Superintendent

Central Excise Range-B8, Hubli

Dt?o Dharwad PP toe ﬁpplicant“
by
(Shri M.N. Swamy, Advocate)
Vs,

1 s MeSe. Ahluwzlia
Secretary
Finance Department
- Government of India
Department of Revenue
New Delhi-11,

2, H.Ne Rao
Collector of Central
Excise, Centrzl Revenu@ Bldg., :
Queens Road, Bangalore-1. " 4.eee kespondents

By
(Shri G. Shantappa, Standing Counsel)

0 R D ER

“(Mr. Justice P.K. Shyamsundar, Vice
Chalrman)
‘Heard Shri M. Ne Suamy, counsel for the applicant
and the learned St=nd1ng counsel, Shri G. Shantappa. We now

learn from Shri Narzyanaswamy that the applicant had made a

. reprasentation to the departmentsl authorities asking them to

"wgfextend to him the benef1ts of the judgement of the C. A Tey

¢ Bombay aench rendered whiie disposing off 0.A. No.511/1986 on

\

19,11,1987, Shri Nareyansswamy tells us that the said"




fe

i
esentation is still punding with the authofities.

repr

In the circumstences, we ‘direct the authorities to

dispose of the eforessid Tepresentation of the
applicant withip 4 weeks from the date of receipt of
a copy of thisgbrdar. It will then be open to-the
applicant to agproach this Tribunal again if he finds

his grievance gtill remalns unredressed. No costs.
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(V. RAMAKR I8HNAN) (PoKe SHYAMSUNDAR )
MEMBER | (&) VICE CHAIRMAN
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